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Present:Hon’ble Chief Justice (Retd.) Shri M. M. Kumar, President &
Hon’ble Member (J) Shri Vijai Pratap Singh
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Name of the Company | Rajkishor Shaw & Anr.

-Versus-

Vishal Gases Pvt. Ltd. & Ors.
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08/02/2017 - C.P.No. 27/(kol) /2009 - Vishal Gases Pvt. Ltd.
IA. No. 37/2017

ORDER

This is an application for impleadment of the heirs of the
peltitioner No. 1. The details of the heirs are given at page 15 with
prayer for permission to substitute them for the petitioner No. 1, Shri
Raj Kishore Shaw, who died intestate on 30/10/2016. A copy of the
death certificate has been placed on record. The application is
supported by an affidavit. Counsel for the respondents duly served
with the substitution application.
After hearing the counsel of the parties we are of the view that
after the death of the petitioner no. 1 his legal representatives have
to be put on record. Accordingly, the application is allowed. Let the
revised petition incorporating the names of the heirs havmw
wrthin. 1 week with copies served o.n the responﬁ;%\;vc%ngulci &
make it clear that respondents are at liberty to argue impleadment of

the legal heirs of the petitioner no. 1.

List the matter on 03/03/2017.
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(Vijai Pratap Singh) (M.M.Kumar)

Member (J) | President




